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THE MINISTER OF SHIPPING
ANp TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) Besideg addition to tonnage for
cargo Mogul Line Limited have a
proposal under consideration to intro-
duce Roll on Roll off vesse] passen-

ger cum cargo ship in the West Coast
of India.

(c) No, Sir.

(d) Three vessels given by the
Mogul Line Limited on time charter
to Poompuhar Shipping Corporation
Limited for transportation of coal on
the coast are estimated to carry about
5 lakh tonneg of coal per year.

Specia] Delhi Transport Corparation
Bug Trips between R. K. Puram and
Sena Bhavam

8326. SHRI R. L. P. VERMA. Will
the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a) whether it jg a fact that Sec-
tor-I, R. K. Puram, Neyw Delhi has
come up as a substantially big bus
terminals without proper bus bays
ang causing traffic bottlenecks during
peak hourg with chances for acci-
dents;

(b) whether some skellon bus ser-
vice on Mudrika to pasg through R. K
Puram Yfor the benefits of Govern-
ment Servantg numbering about a
lakh Including their families etc. was
requested for but in vain,;

(c) whether a special trip on route
No. 810 from Sena Bhavan at 1730 hrs.
over the only one available at
1715 hrs. which ig insufficient to meet
the load and special trips at 1410 and
1430 hrs. on Wednesdays anq Satur-
days were requesteq to avoid going
alk the way to Kendriya Terminal bus
without results; and

(d) it so, whether Delhi Transport
Corporation propose to relieve the
commuteps by starting special trips
and constructing bue bays?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) At Sector.l, R. K, Puram there is
only the bus stand and not the termi-
nat. Ineiew og felt need for bus bays
for better operation, DTC hag brought
to the notice of MCD and Traffic
Police Authorities the need for bus
bays,

(b) DTC has informed that no such
request has recently been received by
them,

(c) and (d). In view of adequate
existing regular serviceg of routes
No. 610 ang 620 supplemented by a
large number of gpecial tripg for R. K,
Puram provided in the afternoon from
Krishi Bhavan, Udyog Bhavan, and
Sena Bhavan, it hag not, therefore,
been considered necessary tg provide
further additional gpecia] trips.

Trag fefawA o weaat
1 qarfa

9327. WY §@ET FAT : F4T I
NAY 3T TATT HT QT A fa ¢

(%) #41 I4% HETA § WA,
1980 ¥ qfesy 3T #) 39 WA &
widw f&¥ ¥ {F wfewwy o4 & =k
fefraT % FAET F 97 qT IREAT
fad 13 30 wravaal w1t qiforas ffew
W7 A7 oY w7 TFerwor ¥}
F TqMT QAT 17,

(') afz g, &1 =@ Tia & 4T
F1I07 g foF qfmw I § 30 X
19 T HfZ& Fram+i F1 H99 /o
TR Tqwa d qfwEw & T owew
% forg wa aw yaw o) fag & o
3T%t fisiw  wHr/EY wia ar
qfweor 3w a¥ T fRar % o,

(7) %a1 warax 3 ‘< st
# 34 feod 3 9% 7407 & fAg wr3w
f“& i; q’? .
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(4) afg g, A qfeaq WT &
TH ¢ reqTa § st vre w1 fira-fier
Frarat § 37 9% 0T w0 4 Feafa
F7% dre adqad fod 17 19 RLTAAT
1 faq gqqr fodr wea 5o § aq
qF @TET ST ?

i@ AAqT aqT qsd @ ®g @A
T ITAA (o AFaedA) ¢ («) ¥
() 4T TFTI A ST T F AT
HAT-T2 1 9T G X M |

Cabin A.S.M. Ajni

9328. SHRI R. P SARANGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the real reason for the
Cabin ASM at ‘E’ Cabip (C. Railway)
AJNI not granting line clear for one
Kurla Specia] Goodg to be received
on up goods receiving line; wag there
any Cabin|ASM in up goods Cabin
No. 5 at AJNI from 18.05 hours to
20.30 hours on 16th December, 1980
to give slot and private number for
receiving the Kurla Special;

(b) if not, who forcibly removed
the cabin ASM ‘from the cabin and
closed the ngin; and what action was
taken against the closure; and

(c) wap there drafting of guards in
Central Railway and South Eastern
Railway after 1972 by meang of vio-
lating Railway Board orders, if so,
how many Guards are interpolated
like this year-wise and Division-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) The real reasons
are not known. HdWeveér, it ijg under~
stood, the reason for Cabin ASM at
‘E’ Cabin, Ajni in not granting line
clear for Kurlg Special Goods was
utilization of a Guard in Goodg Cabin
No. 5. The Guard wag competent te
man the Cabin.
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(b) It is not true that the Cabin
ASM was forcibly removed from the
cabin and the cabin wag closed.

(c) No. However, competent rail-
way personne] are re-deployed to en-
sure uninterrupted movementg on the
railways whenever staff shortages or
agitationg etc. adversely affect railway
operations,

Sea Law Meet

9329. SHRI R. L. BHATIA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state.

(a) whether hig attention hag been
drawn to the pews item ‘Sea law
meet’ in ‘doldrums’ appearing in the
Patriot, dated the 14th April, 1981;
and

(b) if g0, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) In accordance with the decisiong
reached at the ninth Session of the
U.N. Conference on the Law of the
Sea which ended on 29 August, 1980,
the Government of India had ex-
pecteg that the tenth Session of the
Conference, which was helq in New
York from 9 March to 16 April 1981,
would be the last substantive Session
for concluding negotiationg on out-
standing qQuestiong before the Con-
ference and for formalising the draft
convention on the Law of the Sea.
But the Session, when jt commenced,
wag confronted with the decision of
the United States Government ty re-
view the draft Convention and not
to allow the Conference to proceed
with the formalisation oy the draft
Convention. The Uniteq Stateg posi-
tion wag supported by some West-
European countrieg and by Japan, Al-
though the developing countries,
some European States, the USSR and
other Socialist States were keen to
complete the work of the Conference,
substantia]l progress coulq not be





